
1>. G. (Min. F. A. CilAITRA 21, 1891 (SAU) Comm. 1>n. Ql/d Coop.) 2.30 

MR. SPEAKER: I am calling a meetillt! 
of the Business Advisory Committee. All 
these points can be raised in that meeting. 
After all, no decision will be taken on them 
now even if they are raised here. So, let 
us not spend time on that. Now, Sbri 
V. C. Shukla. 

13.08 bn. 

CORRECTION OF SQ NO. 335 

DMC DUES OUTSTANDING AGAINST 
CENTRAL GOVERNMENT 

1HE MINISTER OF STA"IE IN THE 
MINISTRY OF HOME AFFAIRS (SHIU 
VIDY A CHARAN SHUKLA): Durillt! tbe 
course of supplementary questions regarding 
tbe Delbi Municipal Corporation's dues 
outstanding against tbe Central Govemment, 
I said that the Corporation owed Rs. 7 
crores to the Govemment. What I meant 
to say was that tbe total liability of the 
D .M. C. was of the order of Rs. 7 crores. 
Thi. was in respect of pal ments due to the 
Water Supply and Sewage Disposal Under-
IakiDa, loan instalments payable to Govem-
ment, contractors and suppliers bills, arrears 
of dearness allowance, etc. 

As regards my statement that before 
decisions could be taken on Reddy Report, 
the Morarka Commission had lxen appointed 
and the Morarka Commi,sicn was told to 
reconsider the matters and submit its report, 
I may like to clarify that Dr. Reddy submit-
ted an interim report on 31-12-1966. Later 
in a meeting held on 7-3-1967 under the 
Chairmanahip of Dr. Redey, the Commission 
decided to review most of its recommenda-
tions after some additional studies had been 
made by them. Later when Sh ri Morarka 
was appointed Chairman in place of Dr. 
~  the Commission gave their revised 

interim report. 

MR. SPEAKER: We will now take up 
tbe discussion on· the Demands for Grants. 
The Food Minister will reply to the debate 
after tbe lunch interval. We will adjourn· 
now and meet again at 2. I 5 p.m. 

The Lok Sabha adjourned for lunch till 
fifteen minutes past fourteen of the clock. 

13.10 bn. 

Tbe Lok Sabha re-assembled after Lunch at 
eighteen minDles past Fourteen of tbe Clock. 

MR. DEPUTY-SPEAKER In tl .. Cluzir. 

*DEMANDS FOR GRANTS-Contd. 

~ INISTRY OF FOOD AND AGRlCULTUltE, COM-
MUNITY DEVELOPMENr AND CO-OPERAnON-

~ Co"td. 

~  MINISTER OF FOOD AND 
AGRICULTURE (SHRI JAGlIWAN 
RAM): Sir, I am grateful to the hon. 
Member and to the House for the words of 
cheer and encouragement that they had given 
to my Ministry. I sball share this. The 
major sbare, legitimately should go to tbe 
~  ~ the uricultural scienti!!!. the 

admmlstra on and the extension workers 
who bave all contributed in their own field 
towards this ~  revolution in the 

~ t  

Aaricultural scientists deserve special 
mention in this respect. The effort that they 
have lxen putting in and the original and 
fundamental research that they arc carrying 
on for evolving high yielding varieties of 
seeds, which increase production several-fold, 
is ODC wbich has been ~  rcoponsible 
for this -!Sr!!:ultural h h~ they 
d&rve an encouragei'h&t, iii apptteia. 
tion. 

In any effort which wants to put our 
national economy on a sound fo0!i.el. the 
greatest rewans tbii one can give to the aari-
cultural scientist is the appreciation which 
the nation has for it. Apart from that, I 
have been trying-the Indian Council of 
Agricultural Research is al,o tryiDa-to 
create ~ t  congetlial for researcb wQrJ< 
for researCh SCIentISts. I may assure the 
House that it will be my endeavour to create 
conditions in which the agricultural scientists 

*Moved with the recommendation of the Prcaidellt. 
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will feel that they are receIVIng their due 
attention of Government. 

In any strategy of agricultural produc-
tiou, land is an important factor. Many 
hon. ""-members have talked about land 
reforms. I do attach great importance to 
land reforms. But the House should not 
forget that land and land roforms are 
primarily a State subject. What we have 
to do from here is to remind the States 
pointing out to them the shortcomings in 
their land legislations and land reforms and 
request th.om to expedite implementation of 
the legislations that they have already enac-
ted or to undertake fresh legislation where it 
is ncccssary. 

Ours is primarily an agricultural country. 
Nearly SO per cent of our ~  ... ..dep:ad.. 

~  agriculture or professions connected. 
with 8iriculture. Therefore, unless land 
·reforms are placed on a ratioual and scienti-
fic basis, production in many fields may be 
adversely affected. So, ever since I took 
over the charge of this Ministry, it has been 
my elrort to persuade the State Governments ... 
(Illterruptions) In some of the States we have 
non-Congress Governments who have been 
blaming the Congress for not having under-
taken radical land reforms. In the initial 
stages, the basic land reform was undertaken 
by the Congress-the House knows that. 
One should not forget tbat the elimination 
of landlordism-Zamimlars, inamdars and 
jaglrdars-, considering their number that 
we had in this coUntry, was an achievee 
ment of which any country can be 
proud. But the land reforms have to 
be pursued to their logical end. The 
intermedhries have to be eliminated. In 
many States that has been done and wher-
ever that remains-as I have s:tid, in some 
of the States there are Governments which 
claim to be more radical than the Congress 
-it is a test for them and we have to see 
how far they arc loinl lobe so far u .. land 
reforms .. are _rned. So far aa 1 am 
concerned, Ihef.will receive the fullest co-ope-
ratien from the Centre, as far as land reforms 
are Concerned. (Interruptloll) You will 
talk atout sharecroppers and bGtGUlar.. The 
Govemmfnt in Bihar brought a lesisJation, 
aboutlHzttJltlan, but they did not have tbe 
courage, due to internal differences and con-
flict, to implement that .. . (Innrrupt/ons) Ido 
Dot ~  why the members are feeling 10 

perturbed. I am talldnl of parties which 
claim to be more radical than the Coogress. 
This is the time to test their radicalism. 

SHRI RANDHIR SINGH (Rohtak): 
Please dOD't take notice of those things. 

SHRI JAGJIWAN RAM: I am Il)t 
taking ~t  of thos! thing<. I was saying 
this .... We have ~  in so:n: States who 
claim to tlaemore radical. Naturally, here. 
I will 'ex(f"ect them to iake a more ra1ical 
line. 

I welcome that and I witIlive atl ~ t 
from the Centre. The •. other day Mr. 
Nayanar talked of land cefonn legislation in 
Kerala. What have they done? Here is a 
Bill pending before the Select Committee of 
Kerala Assembly. In the ordinlTY course, 
after tho legislation has been passed there, 
it would come here for Presiden!"s assent. 
They sent it bere while the legislatioD is 
pending b,fore the Select Committee. 1 think 
we will be able to clear that even at this 
stage. It would have been better f Jr them to 
get the legislation passed. I ~ nJt know if 
they have internal differences composed as 
they are of several PMti.s which necessarily 
<!o not see eye to eye in all matters of land 
refonn. I have to say that much about that. 

Then the question in agricultural produc· 
tion strategy is the necessity of water. 
Many people have attached importance to 
high-yielding varieties of seeds or chemical 
fenilisers. Bet, Sir, I attach the greatest 
importance to water, irrigation. Without 
irrigation and even with bilh-yielding 
varieties of seeds and fertilisers we cannot 

'produce the re.ults. Theref Jre, it has boen 
my elrort to expand the irrigated area as 
far as ~ can witbin the resources we have. 

During the Pll6t two years, when the 
country was faced with unprecedented 
drouiht conditions in several States, an 
awareness has come among the farmers and 
among the administrators tbat greatest 
importance has to be given to all types of 
irription, whether it is minor or medium 
or major irrigation. I will not take the 
time of the House in quoting filures. They 
are in the reports that we have circulated. 
The acbievement during the past 2 yoars 
has been rather spectacular so far as the 
Dumber of tubewefis; ordinary wells and 
lift lrriaation that has been provided in 
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various parts of the country. Mention has 
heen made by several members that though 
a large number of tubewells have boen 
bored and though large number of 
wells have been dug, many of them are 
not working. There has been certain 
time lag so far as the supply of power 
is concerned. We are pursuing that in the 
Fourth Plan and a ~  amount has 
been allocated for rural electrification. 

Wherever such cases come to our notice, 
"e take it up with the State Governments to 
electrify the tube-wells where they have 
heen ,unk and where the dug wells are 
shallow and require reboring, reboring has 
to be done there. 

In every State impressive schemes have 
heen undertaken for tubewells and minor 
irrigation. Hon. Mr. Jyotinnoy Basu was 
complaining about Bengal. Well, it is a 
ract that in some of the northern States 
the same sense of urgen<;y w;lS not attach-
.ed to agricultural develQPment, but for the 
past 2 years progress is being made in that 
direction. Even in Bengal, I will say, 
agricultural revolution has started. The 
high-yielding variety of summer paddy has 
heen introduced. I saw the wheat crop 
grown in West Bengal. It is as good as 
the wheat crop in Ludhiana of Jullunde/-. 
Though the area is small, slill ~ it 
is an agrioultural revolu ion there. I 
only say and hope that if we pursue with a 
view to increase the alea under the several 
high-yie'ding paddy strains it will produce 
the desired results. 

We have also difficult areas where or-
dinary boring rigs will not do and there, 
we are geting tho highpower boring rigs. 
We have quite a large number of boring 
rigs in different States and whenever demand 
comes from the State Government we are 
taking two actions: First, we are creating 
the capacity in the country for the manu-
facture of these sophisticated rigs and ~  
the percussion rigs and in the mean time 
we are releasing foreign exchange for the 
Import of such rigs. During the course of 
the next 4 or 5 years I have no doubt that 
we will become self-sufficient so far as the 
manufactures ~ boring rigs are conceme Go 
And. for all there things credit has 10 be 
provided. 

Whether it is minor irrigation or tube 
well of lift irrigation, the farmer has to be 
providej with the Q.eces5lllY credit liO that 
he can undertake the job. 

Now, there has been a new development 
in this country recently. Barring a few 
exceptions in My,ore and Patiala, the 
commercial banks were reluctant and unwil-
ling to enter into the agricultural field for 
advancing credi'i but during the past one 
year there has been phenomeml progress in 
this direction. And, they have been able 
to secure sizeable credit from the commer-
cial banks for assisting the fanners for 
digging tube wells and undertaking land 
development. The agencies are the Land 
Development Banks. the Co-operative 
Societies, the Agricultural Refinance 
Corporation and the Commercial ~  

All these various ~ have been entering 
in the field of agriculture to assist the 
farmers for nece<sary inputs in the shape 
of &!tort-tenn credit, medium term cre;lit and 
long-term credit. And, today, I find 
there is no difficulty so far as the fund 
requirej for this sector is concerned. 

Then again. we will have to take care of 
the small larmer and the medium-sized 
farmer who have not got the ~ t to 
take the necessary credit from the various 
imtitutions for sinking tU'le-wells or 
ordinary well. There th e State will have 
to come in. The State tu be-well is the onb: 
answer for them. Where panchl!yats ar: 
developed, panchayats also may undertake 
these ~ t  tube-wells for the service 
of the SIl)all farmers. And some worfls 
being done in this direction by the plOcha-
yats in Maharashtra. Wherever panchayats 
are develqped they can undertake this work 
aho that will be more expedi:ioUi thln t)le 

~ t t  ageary. In some places the 
cooperative also have to undertake this 
work. But that can be possible only In 
areas where the functioning of the pancha-
yats is satisfactory or the cooperatives are so 
developed that they are in a posi'ion to 
undertake tbis work. But this is the only 
amwer to the ,mall farmer in areas where 
there is no flow irrigation. Where there 
is canal ,ystem all fanners will be 
covered, by the irrigation system. But 
where tube-wells and lift-irrigation has to be 
providfd a small or medium farmer can 
be taken care of only by the State tube-wells. 
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What we have done in this direction is 
this. Whatever money is provided in the 
bu<1get of the State Government should be 
spent specifically for the State Tube-wells 
for the small farmers and the big farmers 
can be taken care of by the .institutional 
credit which is available in ~ t  

.!!'Casure. 

SHRI S.M. BANERJEE (Kanpur): 
My hon. friend Shri Sarju Pandey was 
mentioning about the eastern districts of 
U.P. what about that? 

SHRI JAGJIWAN RAM: What I am 
saying covers all these. I have given the 
information for West Bengal. But it covers 
that also ... 

SHRI S.M. BANERJEE: I am not 
talking of West BenI8I. .. 

SHRI JAGJIWAN RAM: I am 
of Bengal; but this cove\S al\...the 
areas also. It covers the Eastern 
Bihar, Bengal, all these areas. 

AN HON. MEMBER: What 
Assam? 

talking 
eastern 

U.P., 

about 

SHRI JAGJIWAN RAM: Assam as 

Then the question comes about tractors. 
These have becomo necessary because 
bullocks are becoming ~t  Aput from 
big farmers, even small farmers will have to 
be provided with facilities of tarc'ors or 
power tillers. Unless that is done. in this 
comp,tition about production, the small 
farmors will lag behind. What I have ~ 
thinking and the House i. aware of that is 
to establiah agro-industries corporation. The 
whole idea is that the agro-industries 
corpnratio, will start a large numb" of 
centres and sub-centres where they will 
maintain a number of tractors and power 
tillers ~h h can be rented out to the farmer, 
\Vhether it is for ploughing or sowing and 
other operations. Some centres have been 
started. Apart from agro-indu.trie. corpo-
ration. I have been talking to the 
co-operatives that they should diversify 
their t t ~  Some of the coopera-
tives may maintain tractors so that they 
can serve small farmers. In some areas, 
even big farmers whtn they have surplus 
capacity of tractors, are renting out for 
ploughing. If small farmers or even some 
young men come forward to start these 
things, I have made . arrangement to see that 
commercial banks will advance loans 10 
them for purchasina tractors and power 
tillers to maintain such centres in the various 

well. I hope my friend has not forgotten areas. 

AN HON. MEMBER: Jnterest will be 
high. 

SHRI JAGJIWAN RAM: May be 9 or 
10 per cent. But they will have to see that 
they work on a re1sonable profit basis. I do 
not ~  in subsidy. If our agriculture 
has to be put on a SGund footing and if we 
have to compete with others, we have to see 
that agriculture becomes self-supporting. if 
they pay normal interest on the loan for these 
tractors, what should be charged for plough-
ing one acre of land should be worked out. ... , 

Geography. Last ·will embrace Assam as 
well. In Assam con'our-bunding, lift 
irrigation and tube-wells will be u<;ed. Neces-
sary credit for th'm is also available. I am 
not going into individual States b,cau<;e that 
information is available. I am telling you 
what arrangement has been made to cover 
all the States. But I am aware that small 
farmers will require some special help. 
Though the small farmer is supposed to 
take advantage of the credit available from 
the co-operatives institutions. In actual p.-
tice it has been found that the co-opeJll«jve 
facilities have not been percolating to the 
small farmers. . I have been very anxious 
about this and in the Fourth Five Vear SHRI RANDHIR SINGH: Why cheap 
Plan we are going to undertake a modest interest for industries and big crocodiles? 
scheme, I should say, to cover 20 districts 
to start with, where the small farmers Will\ SHRI JAGJlWAN RAM: Where is 
be taken care of in regard to all their cheap rate of interest for industries? 

~t~ for agricultural development, SHRI RANDHIR SINGH: 2 er cent 
whether It IS land or water management or or 3 per cent. p 
development of land or ~  of irriga-
tion, or provision of fertilmers seeds and SHRI JAGJIWAN RAM: I would like 
necessary credit will be provided to them. to know still as to who gets at 2 per cent. 
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There is no gain saying the fact that 
there is a great shortage of tractor" in the 
country. The dtmand is '0 great that the 
production is not ~ t  with the 
demand. I 

I t:link that all Ihe traclOr factories put 
together will be producing 15.000 or 18,000 
in lhis country. But, that will nol meet 
the deman"l of the faTIllers. So, the 
first thi'g that I did when I beCame the 
Minister-in-charge of this Ministry was this. 
I decided that the tractor industries should 
be dc-licensed. And I took it up with the 
Industries Ministry. The House is aware 
that we have de-licensed them and there 
bas been progress' in this reg1fd and several 
parties have enlered into collaboration agree-
ments with the manufacturers of tractors' of 
other countries. And the tractor manufac-
turing factories are going to be established in 
various parts of the country. Some progress 
has bten made in this direction. Some cases, 
collaboration agreement has been signed to 
procure machinery for the purpose. I think 
that by t he end of this year or by next year. 
some of them will start manufacturing trac-
tors. I attach the great importance to the 
tractors of low horse power ranging between, 
10, IS and 20 9r 25. So, the collaboration 
agreements that have been entered into are 
mostly for low horse power tractors. Also 
pOwer tillers are going to be manufactured 
collaboration agreement being ontered into 
for the purpose. In addition._we are 
importing tractors. But I will not say 
that this year it is going to ease Ihe 
situation. We had also 10 import from 
Czechoslovakia but then the trouble started 
there. Then we placed our orders with 
Russia. They said that they would be in a 
po,ition to ~  a large number of them. 
Now I find. that they perhaps .may not be 
~  to keep up the time schedule. All 
these difficulties are there. But, still. I am 
trying to get from various parts of the world 
as many tractors as they can secure for us. 

Another thing that I have done is-
the House is aware of it-that if any 
tarlRer can get as a gift a tractor 
from any of his relations in aQY foreign 
country. we have allowed that. I think that 
tho country will be able to get a few more 
tractors under the gift scheme from foreign 
coun'ries. These are varions .teps thai we 
look to ease Ihis situation. The most im-

porlant step that we took was dc-Hcensing of 
the tractor industry. ' - .. ~ 

SHRI C. eHITTYBABU (Chingleput): 
Is there any custom duty 'when we bring 
them? 

SHRI JAGlIWAN RAM: 
is no custom du'y on tractors. 
Ihing applies to the gift traclors. 

SHRI C. CHITTYBABU: 
them from Japan? 

No, Ihere 
The same 

Can we get 

SHRI JAGJIWAN RAM: You can 
get them from anywhere in Ihe world where 
you have relations. 

AN HON. MEMBER: «;;,an you de!We 
the relation? 

SHRI JAGJlWAN RAM: I say relation 
ha, been defined. 

SHRI C, CHITTYBABU: Whal is tbe 
definition of relation? 

SHRI JAGIJWAN RAM: I shall tell 
you. The relation may be your wife or 
sister or sister's husband or brother or 
brother'S wife or father or mother. 

SHRI C. CHITTYBABU: 
friends. 

But not 

SHRI JAGJIW AN RAM: No, please. 
Not even your prospective wife. This applies 
to power tillers also. 

Then, Sir, after the field has been plo-
ughed, the fertiliser comes in. So far as the 
fertiliser position is concerned, both indi-
genous and imported, this year it is very 
comfortable. As a matter of fact, I have 
a problem, as my friends from Tamil Nadu 
are quite aware of that, of storing the fer-
tilisers that I have. Once the farmer knows 
that the fertiliser is readily available, he 
does not purchase it in advance. ,He will 
purcbase it a day or two earlier when he bas 
to apply it, This year the fertiliser position 
is so comfortable that. I was rather surpris-
ed to bear some Members complaining that 
there has been black-marketing in fertilisers, 
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That might have happened last year, 
will not say that what they have said is not 
true or correct or there are n() chances for 
that. This year, I don't see any reason for 
black-marketing so far as various types C'f 
fertilisers are concerned. I have plenty of 
them. I took care to get them imported 
in advance and despatched them to various 
States so that they could stock them at 
convenient PQin\Lwhich will enable them to 
'supply fertilisers to various blocks or to 
individual farmers either both for robi and 
khorljf seasons. .-

'" ~ ~ ~ (in:;;): ~
~ $fTIf lR ~ ~ ~ ? 

SHRIIAGJlWAN RAM: This year we 
ihave sufficient stocks of both imported ani 
sndigmous fertilisers. We are also taking 
tteps for f()reign t ~  to increase 
the indigenous manufacturing capacity. I 
think that in three, four years time the coun-
fry will be in a posi'ion to produce as much 

nertilisers as will b, required. We should 
sot forget that, as our irrigated area increa-
es and as the farmers become more and 

more fertiliser-minded, the quantity of fer-
tilisers ~  will go on increasing. It 
will increase in geometrical proportion. 
Once we increase the eapadty'1ll!d lamwItow, ' 
I think, then the country will be in a posi-
tion to expand the production capacity to 
meet Ihe entire requirement. 

'" wmti ~ ( ~  t ~ 'liT 
~ 'liT If!fT ~ ~  ~ t ? 

SHRI JAGJlWAN RAM: Shri Jhar-
khande Rai does not come from an urban 
area. He comes from a rural area. W. 
should not forget Ihe psychology of the r.r. 
mer. I also attach great importance, if 
cow-dung could be saved, that wilLbc a VCIY. 
fruitful source for nitrqgen. Today, the 
poor farmer uses cow-dung as his fuel and 
he is not spending anything for it. When 
we provide uy other thing, whether it is 
firewood or coal or charcoal, he will hate 
to' pay for it. The moment we say that 
the cow-clung . Should be used for manuJiltg 
l!urposes, immediately the farmer will think 
that he has to .pend 4, S or 6 tupees for hi. 
firewood. Then, it is DOt only through the 
aBCncies of the Government that we can do 

this; we will require the assistance and co-
operation of public workers to popularisc 
compost manuring in rural areas. Some 
pregress has been made in this direction, 
but I would not say that any spectacular 
results have been achieved. I have been 
emphasising this: I have got figure--. 
the number of compost fields, where 
we have manufactured, how many millions 
of maunds we have produced, etc. I will 
myself admit that I have not felt that tho 
progress has bOeD satisfac'ory. We should 
nnt forget this fact that if a farmer has to 
spond 3 or 4 rupees for his ~ h  we 
say that the cow·dung, which he is now 
using as his fuel witbout spending anything 
for it, should be used for manu,ing,-this 
will be quite a sizeable amount in his annual 
budget. To be practical, unless we 
provice something readily available and 
the VillBBCS for tbo fuel, all tbe talk of 
utilising this cow-dung for manuring pur- .. 
poses wi II remai n only a theoretical pro-
position. Of course, if we manufacture 
gobor gas, that is another thing. But, there 
also, it will require the assistance of friends 
like Jharkhande Raiji to popularise it, 

We are seizod of all tbose problems 
in all their various aspects. After the 
field bas been p'oughed and fertiliser 
applied, what is required is the seed. For 
that also we have made necessary arrange-
ments. So far as ordinary seeds are con-
cerned, the farmers have been producing their 
own seeds, But in respect of some of the 
high-yielding varieties, you require founda-
tion seeds and you have to take special caa. 

_ to pro juce good varieties. Some of our agri-
cultural universities are doing very gnod 
work. Some of the state farms, both 
Central and State, are pr;)ducing seeds. We 
have established the Seeds Corpo;'tion for 
acquiring seeds produced by progressive 
farmers and by themselves, and make them 
available to farmers. 

S()me complaint was made that the 
Seeds Corp()ration has appointed somo 
agcnts. They have appointed agents in 
every State on terms and conditions to which 
the agents have- agr.;c:d. ~  

mission haiio. My information is that it 
has, by and large, worked satishcto ri Iy. 
Some members have ~  some complaints. 
1 will be glad if I am supplied with parti-
culars to make inVl:51iptions in this matter. 
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When we start new things, it is likely there 
are some defects. When these are brol,lght 
to notice, we will take remedial measures. 
So if details are brouiht to my notice, I 
will try to take remeaial measures and set 
it right. As I said, these are new things we 
are having in the country and it is just 
likely that for lack of experience also, short-
comings and defects crop up. They have 
to be set right. But on' the whole, the 
Seeds Corporation has done good work. 

In many States, tht farmers also have 
undertaken the production of even founda-
tion seeds and exotic seeds. We can feel 
proud of that. This is done even by un-
educated, small farmers. I have seen some 
farmers with two or three acre holdinp pro-
ducing hybrid jowar and hybrid bajra seeds. 
They do not know English, but they have 
mastered a1l the words, though in their own 
corrupted form, in connection with what is 
required for producing these seeds. For 
several foodgrains we have adequate 
quantities of seeds. I suggested that these 
seeds should be made available even to sma1l 
farmers. Whoever requires it will be given. 

Some complaints have been made 
now and then about the IARI not supplying 
seeds in time or things like that. This i. 
not their work. As a matter of fact, they 
carryon research and experiments. Some-
times it so happens that when they are 
experimenting with seeds, as it happened 
this year in connection with the triple dwarf, 
-which had not yet been released-the 
news went round and some ' unscrupulous 
people, they may be farmers or traders, 
started saying 'I will give you tripie dwarf'. 
The presumption will be that somebody has 
pinched the seeds from the Institute, and is 
selling it. , h~ t~  As a matter 
of fact, when that situation developed in 
this way, I had to ask the Institute to issue 
a press release warning Indian farmers about 
the triple dwarf alleged to be in the market 
and saying that it has not yet been finally 
tried ,and released. 

So it happens in many cases that they 
are experimenting with some new seeds when 
some people come to know about that and 
then they write to me, ~~ ~  
tell them that it will be erous to go 'in 
t ~ 'Whenever "any' instances 

! come to • my notice, I do hold an inquiry 

into these matterS and try to take whatever 
action may be necessary. 

About credit, we have taken care to 
provide the credit even to the small farmers. 
So far as short reno credit against standing 
crops is concerned, that is available to all 
farmers. So also loog- teno credits. Where 
the cooperatives have not developed properly, 
they were not in a position to take advantage 
of al1 the credit that was available and also to 
make it available to the farmers. As the 
Honse is aware, we have passed legislation 
for establishing credit institutions other than 
co-operatives in some of the States. With 
the entry of the commercial banks into the 
field, I think the small farmers will also be 
taken care of. 

That leads me to the question of agricul-
tural labour which is a big "prolJlem.' It 
was expected at one stage that radical land 
reforms and the enforcement of ceiling on 
individual holdings may release some land 
which may become available to the landless 
people. That hope has been belied more 
or less ... (Interruptions). The only answer 
to that problem is to provide some means 
by which agricultural labour could add to 
their inllOme. Unless some revolutionary 
changes are made to the effect that only 
those who work on the land will be provided 
with land, I do not find any solution for the 
agricultural labour by settling them on the 
land. Therefore, some metbod by which 
he can add to his income has to be found. 
I had been talking to the commercial banks 
and other banks so that credit may be 
made available to ,them for buying a COw 
or buff or maintaining a poultry or 
starting some cottage industry on the 
security of the asset that will be 
created with the loan advanced. Because 
many of them have no other asset. 
The whole trouble today is that he cannot 
get any loan from the co-operative because 
he is not credit-worthy. We made this 
arrangemenf that if at lease'two members 
stand a surety then a loan of Rs. 200 can 
advance to such a person. But this also 
may lead to some mal practiCes and it is not 
also easy for them to find two members who 
would be willing to stand lurety for them. 

11ft wm Wf ~  : ~  
~ ~ 'lI'1'fOIT ~ a ,,1fT 2CO l;q-it 
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[ l5{[ <:nr;;iT 'U1f] HI says hotho hoi nohi. Ultimately, it wiH 

" '" :>. f< have to be given to the District Magistrate 
~ ~ ~ ;;rTl("t(l ~ <rr.r., '" ~ to settle with landless persons, (Interruption) 
;r:rTf.!; m'1-"Y it ~ @ ~  'iTT <:W ~ ~  That is what I have said. He will say that, 
;;rq-r<: iFnnr <:lif.r 'lIT ~t  't1 'iTT this is not being implemented it will, in any 

--use, have to be given to the local civil 
~  ~ . . . authorities there, who will do the detailed 

~  ~ ~  ~  ~ 
iflfT ~  ~ ? ~ ~ iF rn if\1" ;fi;;r ~ I 
... ~  ... 

We have to try with the State Govern-
ments; the Centre cannot do anything direc-
tly. Even if I were to make credit avail-
able for the purchase of a cow or buffalo, 
or a pig, etc. I cannot set up the machinery 
here to advance Ihe loan and watch its re-
covery. We have ultimately to entrust it to 
the State Government and the success or fai-
lure of any scheme will. depend upon the 
interest the State Government take in these 
sehemes. At the most, I can try to find the 
nece.sary credit for a\l these things. 

-n ~ ~  (q,;'fI) : m iF) 

;m: iF) ~ of o;nq ~ ~ 'liT ~ 
~~~ •• ~  •• , 

-n if'Rl''\lr.I" <:llf : ~,  ":iRT .rlf'li 
@ ~  o;mft ~ fil; ~ l!m'IT.,T ~ 
If'fm ij; mr if ~ ~ ~ I ~ cit ~ 
~ tt  ~, ~ ~  rn ~ if'll 
~  ... ~  .•. 

MR. DEPUTY-SPEAKER: Order, 
Order. 

SHRI JAGJlWAN RAM: If Mr. Shastri 
will have a little patience, and if the hon. 
Members will exercise a little-

AN HON. MEMBER: R,estraint. 

SHRI JAGJlWAN RAM: ~ t restraint, 
but a Ii ttle understanding, it will be good. 

-n ~ mtm : ~  ~  

m<f irTm 'l"<: ~~ ~  IT{ ~ I 

SHRJ JAGJIWAN RAM: I do not think 
that' Mr. Shastri had not known it. I tho-
ught he was aware of that. All the railway 
lands on the siding have to be settled with 
the landless people. But who is to settle that? 

settlement with the landless people. But if 
Mr. Shastri has got land, and his hrother 
says that though my elder brother has got 
land I am landless and if he has influence 
with the District Magistrate and gets it 
settled, what can the Central Government do 
about it? Are not such instances happening? 

I am posing this question to him. What 
precaution can we take from here? We can 
only say that all these lands should be settled 
with the landless people. We cannot 'et ilp 
a machinery; the railways cannot set up a 
machinery. Ultimately it will ha'ie to be 
done by the civil authorities in the State •. 
And that is the practice at present, 

"'T ~~  ~t t ~ , 
~ '«IT crT .t ~ t ~ fif; 4'5'<"1''3 ;; 
mq ~ ~ ~  ~ <TT ijfIfR 'l"TirT if; 
~  «fu;{ik ~ W ~ ? 

SHRI JAGJlWAN RAM: That is what 
I myself am saying. After all, it will have 
to be left to tbe State Governments. We 
can say tbat this has to be done by tbe State 
Govern,"ents and tbe State Governments will 
have to do that. 

-n ~ OIF ~  : ;oq,'Ol1'et 
$lf, if ~ t ~ ~  ~  qr fil; 
..:.r ~  ~ ~  5 ffiir iF full; 
~ ~ ;;;T<T, ~ ~~ ~ <:Wrr 

~ fil; ~ mi;f '3''1' tRr.rT if;T ~ 

ijfIfR ~ f'-"fir qr'crT ~ I ~ ~ ~ 
~ fif; ~ ~ oITlT 5'[<f;;fTi;f ~ '3'\1 ijfIfR . 
if;T ~~~ ~ ~ I ..:'ffi;ft:!; ~ t ~  ~  

~ fil; <fr;r .rlir <TT ~  ~  iF ~ 

«R;i;!i'fe ~  ~ o;rh ~ ~ ~ 
~ ~~~ ~ I 

SHRI JAGJlWAN RAM: I am slating 
the facts. I am not speaking only for public 
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consumption. I am speaking ina practical 
way and mentioning whatever can be imple-
mented. I cannot set up a machinery from 
here to see as to how many thousands of 
people have been allotted and how many of 
them are actually landless and in how many 
cases malpractices have been done. It is 
impossible to do it from here. 

SHRI NARENDRA SINGH MAHIDA: 
(Anand) What about the crop insurance 
scheme? (Interruption) 

MR. DEPUTY-SPEAKER: Order. order. 
These interruptions and commentaries are 
unnecessary. 

SHRI JAGJJWAN RAM: I can under-
stand the impatience of the hon. Members 
for agricultural labour. Dut I think if a 
fraction of their energy which they are 
spending here is spent at their respective State 
capitals, perhaps they might expect to 
achieve some results, but perhaps they are 
not hopeful of that. -

Now, Sir, in high-yielding varieties, we 
have made a breakthrough w far as wheat 
and rice are concerned. But in our country, 
there are large areas which remain unirriga-
red. Nearly 73 to 75 per cent of our arable 
land is unirrigated. We have to take care 
,;r- the unirrigated land also. I have asked 
the agricultural scientists to undertake re-
search on drought resistance crops, SO that 
high-yielding varieties could be developrd 
of those crops also. An experiment was 
started recently and some progress has been 
made. I have full confidence in our agricul-
tura I scientists and I am sure they will be 
able to evolve certain varieties which will 
give better results even in areas where rain-
fall is very scanty. I told them that the re-
searCil has to De done only by Indian 
scientists, because no other country produoes 
so many varieties of fGodgrains as India. In 
Europe or America, if you count 4 or 5 
foodgrains, you will exhaust all the food-
grains they produce. But here you go on 
counting and counting per dozens afler 
dozens of foodgrains and you will not 
exhaust the cereals, millet, pulses and so on 
and so forth. Our' scientists will have to 
make original research on all foodgrains 
which are exclusively Indian. 

~ Apart from Pakistan, we 
have the monopoly of producing pulses. 

We will have to undertake research on 
pulses. India will be _ the only country to 
have the monopoly of supplying the world 
requirements of pUlses. We are exporting a 
small quantity of pulaes to cater to the need 
of the Indian overseas. I am trying to take 
certain steps in the direction of popularising 
consumption of pulses in other countries, 
like popularising our pa/coros in Russia 
and othel- countries, so that we can export 
large quantities of pulses. 

AN HON. MEMBER: Why not popu-
larise doso and vada 

SHRI JAGJlWAN RAM: Simiiary, oil 
seeds also will have to be taken care of, 
because except ghee which is taken from 
animal fat, a large number of people 
depend oD, these vegetahlc oils. We will 
have to encourage the cultivation of 
-oilseeds. It so happens that in one 
year there is a bumper crop of ground-
nut and next year it is adversely aff.cted. I 
have been 'thinking whether we can make 
some arrangements for huilding bufferstocks 
of these oilseeds. Unofficially forward-
markets, advance trading, etc. are affecting 
the grounduut and other oilseeds in alternate 
years. Sometimes the situation becomes 
so desperate·thal I even try to import sOlpe 
sunflower or soyabean oils from other 
countries when prices of vanaspati ~ t in-
creasing..· When the Vanaspati manufacturers 
know th ~ Government do not have any 
stock, they go on gpoculating. Therefore, to 
guard against these things, we are thinking 
of creating bufferstocks of oilscods. 

These are methods by which we went 
to increase production. After that, we 
have to see that the pricing is such that 
it will give some incentive to the farmers. 
For the past two years, I have been trying 
to do that and to retain the confidence of the 
Indian farmers. Sometimes, p.ople say that 
we .fix the procurement price. I would 
explain that. Procurement comes when we 
have to procure compulsorily. In the 
schemes of wheat purchase, for example, I 
will S<1Y it is the purchase price and not 
procurement price. 

No farmer is for()Cd t9 sell it to Govern-
ment at that price. If he can get a better 
price there is no restriction, Therefore, it is 
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[Shri Jagjiwan Ram] / 
the purchase price. Previously, the Govern· 
ment of India or the State Government used 
to announce two prices. One was the procure· 
ment price at which, where there was a levy 
or compulsory procurement, the farmers 
were obliged to supply at that price. The 
other was the support price. If the prices 
feU below a certain level the Government 
will have to purchase at that price. What 
I have been doing in the past two years is, 
I have been fixing only one price and that 
is the purchase price. A1ly farmer may offer 
any quantity of foodgrains and Government 
is prepared to purchase it at that price. It is 
not the procurement price. Strictly speaking 
it is the purcha,e price because procurement 
comes when Government have to procure. 
I say Government will purchase aU the food- • 
grains that the farmer may offer. When he 
finds that he is not likely to get a higher 
price then he gives his foodgrains to the 
Government. When he gets a higher price 
he will not come to Government. 

SHRI RANGA (Srikakulam): Is he 
free to seU at a higher price? 

SHRI JAGJlWAN RAM: Yes. 

SHRI SHIVAJIRAO S. DESHMUKH 
(Parbhani): b certain States he cannot. 
Where there is monopoly procurement he 
is not free to seU at a h1gher price. 

SHRI JAGJIWAN RAM: I am talking 
of the wheat area. Wherever there is mono-
poly procurement as in Maharashtra they 
cannot do it. They can do it only with the 
portion that is left with them. 

SHRI RANGA: You leave as little as 
possible. 

SHRI JAGJIWAN RAM: I was talking 
of the wheat area. That also happens in the 
rice areas. where there is no monopoly pro-
curement or levy. After the levy the farmer 
is free to seU the remaining quantity at any 
price. I have been trying to give incentive 
prices to the Indian farmers in order to 
retain their confidence that if they produce 
more they will not suffer. Up till now the 
fate of Indian farmer has been that whenever 
he produced more the price fell. That is 
one way by which we can maintain the enthu-
siasm that has come ill the rural· areas among 
the Indian farmers. 

15ft ~ ~ ~  ~~ 
if;T ~  ;rr.t W ~ ~ ~ I 36 ~ ~ 

.. ~ W !!IT ~~ ~ ? 

SHRI JAGJIWAN RAM: I have no 
target. I will procure any quantity that is 
offered. 

.-:it ~ ~ ~ : ~ ~  
"fT ~  ~ fl!; ~ 10 <m'T ~ >ilITllJ ~  
~  I 

SHRI JAGJIWAN RAM: I am saying 
that efforts should be made to reach a target. 
But that is not the limit. I will purchase 
any quantity that wiU be offered at the price 
that we fix. It may be 2.5. million, 3 
million, 3.5 million or even 4 million tonnes. 
I will take all tbat will be offered by the 
Indian farmers. 

SHRI R.K. AMIN (Dhandbuka): We 
will appreciate this if you remove the food 
zones and the food levy. 

SHRI SHIV AJIRAO S. DESHMUKH: 
Did we hear you saying "last year's 
prices"? 

SHRI JAGJIWAN RAM: I said, what-
ever price is fixed by us. 

15ft ~ ~ 1fmtl :. ~  ~  111 
~  ~ ~~, ~ qr mIT t I 

SHRI JAGJIWAN RAM: It will take 
one week more. After production we have 
three agencies for purchase. They are the 
Food Corporation, Co-operative ~  
Society and State Government. We have no 
private trader in the field except that they 
can have internal trade within a zone. 
Whenever foodgraios have to be taken 
~  one State to the other, it is al 
done l)y ~ t i.e. Food Corpora-
tion or State Government. Some friends 
have complained about some malpractices 
in the Food Corpnration io ,Rajasthan. When 
we have op\\rations of such a gigantic scale, 
I will not claim that there will be no lapses 

. i.n the country •. But when the ~ 
to o\lr ·Ilotice; we wiIl have to take remedial 
measures and punish the officers who are at 
fault. Some friends said that several 
tbousand tonnes of foodgrains were eatell 
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away by pigeons.· It may be the speciality 
of Rajasthan. But some malpractices came 
to my notice in Bharatpur and Alwar last 
season. I immediately took action and found 
that they were officials of the Rajasthan 
Government on deputation with the Food 
Corporation. We reverted them back to the 
Rajasthan Government and asked the 
Rajasthan Government to proceed against 
them. I think they have proceeded against 
them. But any other instances are there 
and they are brought to our notice, we will 
certainly take necessary action. When we 
have to deal with millions and millions of 
tonnes of foo grains, millions of farmers and 
thouands of staff, I will not aay that there 
is no lapse so the part of anyone. 

DR, RANEN SEN (Barasat): The 
complain in West Bengal is that the Food 
Corporation procures cheaply from the 
farmeJS and sells to tho West Bengal Govem-
ment at a higher price. 

SHRI JAGJlWAN RAM: I am coming 
to that. It has been said that they purchase 
at once price and sell at another price. But 
I wish han. Members cared to know what 
are the expenses. What we fix as the pro-
curemen t price is the price of the naked 
grain. It has to be kept in a gunny bag. 
For a quintal a bag costs more than two 
rup,es. Then they have to pay market 
charges. They have to pay sales tax. They 
have .0 transport it from the mandi to tho 
railway Itation. They have to transport it 
from a railway station in Punjab t!) 
calcutta. They have to pay interest to the 
Reserve Bank for the money they have taken. 
They have to pay storage charges for the 
godowm. 

~  ~ 'f;ft m (F.Tf") ~ 
"IHIT Cif 'fiIr.r ~  ~ ~ I 

r ", (', •.. .:. '-'/,J}.:.-1; : (U -' (';,.1 .1.h ().>! I-,! I.f/] 

~ ~  
SHRI LOBO PRABBU: (Udipi) The 

trade has a difference of only 10 per cent. 
You have a difference of 33 P" ceot. May 
I know the reason for this big gap? 

MR DEPUTY-SPEAKER: May 
request hon. Members to have some patience, 

because the han. Minister is giving all the 
aspects, all the points raised in the debate. 

SHRI JAGJIWAN RAM : I wiil give you 
all the details of the expenditure. 

SHRI LOBO PRABHU : But your items 
of expenditure are unduly hig". 

SHRI JAGJIWAN RAM: I will give 
the figures; you can examine where they are 
unduly high. 

~ ~ ~  ~ ~ t ~ 
~  ~ ~ it; ~  ~ 3 0 ~ 0 'f'Im; 
'liT lififT ~ I 

~ ... ~ Ulf : ~ , ~  dRr 
~ t 'liT ~ ~ ~ I 

I will give the details of every item. He 
can find out for himself which items are 
high. Then, Shri Abdul Ghani Dar referred 
to rats. I hope he has eliminated all the 
rats from his own house. 

'IT !Ifi!<'? 'f;ft m : ~~ ~ iTga 
~  ~ \!rf'li'f i't . ~  ij"OO 'liT ~  ~ 

fi(fl" ~ I 

~, ~ ~  ti-: ~  

~ , ,  ~  ,~  

SHRI JAGJlWAN RAM: Our total loss 
in the godowns is 1.3 per cent; it may be 
doe to rats, insects or other reasOns. 

SHRI ABDUAL GANI DAR: It runs 
to era res of rupees. 

SHRI JAGJlWAN RAM: It may run 
in crores. I am talking io terms of per . 
centage. The House can judge whether it is 
on the high side in a huge transactioo like 
this. 

Then I COll)e to zonal restrictions which 
are referred to .;very year when We discuss 
food. 

As the House kl\ows, my approach in 
this respect has always been pragmatic, 
Whenever iQ ~ ~t or any foodsrain I find 
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that the situation has improved and I am in 
a position to take care of any malpractices 
,that may be done to push up th~ prices, I 
have been relaxing the controls and restric-
tions. Today except for rice and wheat and 
bajra and jowar in Maharasthra and Gujarat, 
all the other foodgrains, pulses, millets are 
free; there is no restriction on'them. 

through schemes like cross-breeding, increa-
sing the per t ~  of_milk and so on. 
That. will solve the problem of protein 
deficiency. 

My hon. friend, Shri Jyotirmoy Basu, 
raised the question of· fisheries. We had to 
supply Calcutta with adequate quantity of 
fish but, as my hon. friends are aware, the 
people there would prefer to have sweet 

IItT ~ ~ <=m'5 ~  water fish ond not saline water fish. That 
;;fAr liT \ill ~  ~ ? should always be remembered; I have spent 

II 11. some time in Calcutta and I know it. It is 
I not the marine fishery that will solve Cal-

~ ~ ~ : :;fi;ft liT IliT t. ~ cutta's problem; it will have to be the tank, 
(fT ~ m<'!,1f ~  ~ I river and pond fish that will solve the 

problem. That has been one difficulty. ' 

I take up with the State Governments 
even the queS\ion of removal of rationi ng 
and the House ir'aware that I have succeed-
ed in removinl rationing-1B inany cities. 

SHRI R. K. AMIN : What about wheat? 
Are you removing or not ? 

SHRI JAGJIWAN RAM: If it comes 
under the general' principle that I have enun-
ciated, I will take the necessary action. 

Then, somebody asked me: How do you 
say that we will become self-sufficient by 
1971; what gives you this confidence? The 
Indi,an farmer gives me this confidence. 

SHRI RANDHIR SINGH : We are self-
sufficient even now. 

SHRI JAGJIWAN R!<M: It is on the 
basis of the awakening, enthusiasm and aware-
ness of the Indian fanners that I make bold 
to ~  that by 1971 we will be self-sufficient. 
My only hope is the Indian farmer. 

AN HON. MEMBER: Remove taxes, 
\ 

SHRI JAGJIWAN RAM; I have no 
doubt about that. It will be my earnest I 

.trort to stop all' concessional imports of 
foodgrains from other countries as early as 
possible. 

~  MEMBER: Next year? 

15-23 hn. 

(MR. SPEAKER in the Chair) 
SHRI lAGJIWAN RAM: Then, we 

will have to take care of <attle development 

We have fonned .8 corporation for the 
supply of fish to Calcutta. - TliCProgress up 
till now has not been satisfactory but, I 
think, after one or two years the Corpora-
tion will be in a position to supply larger 
quantities of fish to Calcutta. 

SHRI S. M. BANERJEE: Do not bring 
in the big fish in the Corporation ! 

SHRI JAGJIWAN RAM: They have 
taken over tanks and ponds in various States· 
UP, Bihar, Bengal-and they are ..!"aring 
their own 1IIIh. 

You know the Fish cartel in Calcutta ami 
the monopolists employ all the meansjf any-
body wants to break their monopoly. It is not 
very easy for the Corporation to cope with 
the goondas that those n/onopoHst's employ 
in Calcutta. I am aware of that. All the 
time we are trying to break that cartel so 
that the Calcutta fish problem could be 
solved. I 

DR. RANEN SEN 
serious. 

Be more 

SHRI JAGJIWAN RAM: I will give 
you cereals as much as "YOU require; do DOt 

worry. 

SHRI ~  : (automoDous Districts) 
He says, be more serious. 

SHRI JAGJlWAN RAM: I have to say 
about sugarcane development and sugar 
factories. Many friends have referred to 
that. Last year we started a polic" 'If ~ t  
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de,Sontrol. That was done with some objective. 
I will say that the policy succeeded in that the 
price that the farmers got last year encouraged 
them to unjertake cane cultivation on such 
a large scale that this year, neither the gur, 
·nor the khandsari nor the sugar factories 
are in a position to cope with all the sugar-
cane tbat has been. produced, There was 
a dispute in V.P. about sugrance prices. So 
far as Andbra aod Madras were concerned, 
the sugu factories aod the cane growers came 
to a '!:ertain agreement among thomselves so 
far as the prices were concerned. 'Mahara-
shtra did ~t present any problem bocau5e 
they are mostly co-operativcs and the otbers 
also ~  in Jine with them. 

SHRI K. LAKKAPPA (Tumkur) : What 
about Mysore? You have not said anything 
about Mysore. There is no amicable settle-
ment between the sugar factories aod the 
caoe growers in Mysore. 

SHRI J AGJIW AN RAM : I am coming 
to Mysore as well. In Mysore also they 
had some agreement in some of the factories_ 
The House will remember, I had said bere 
-and I hope-that the factories would pay 
Rs. 10 per quintal for sugarcane; I had also 
said that, if as a re.ult of paying Rs. 10 the 
industry incurred a beavy loss, I would find 
some solution to compensate. It was a 
gentlemen's agreement. For some time the 
sugar factories behaved, but I am afraid they 
are not behaving like th.at now. They are 
taking advantage of this .situation. Norm.lly, 
only one-third of the sugarcane produced is 
crushed by the factories aod the two-thirds 
are used by khaodsari and gur factories. 
Because the gur and khandsari manufactures 
are not up to the mark and a larger quantity 
of sugarcane is coming to sugar factories, 
the sugar factories are taking advantage of 
that. They are !<ling back on the gentle-
man's agreement. I want to say here that 
my assurance to the sugar industry that in 
case of loss to the industry I would try to 
compensate them was a package deal, on 
the condition that they will pay Rs. 10 to 
the sugrcane growers; as they.bave failed to 
pay that, my assurance stands withdrawn. 
(interruption) I will not disclose what action I 
will take. 

Many hon. friends have mentioned about 
licences for ~ th  and corporate 
sector factories. The point was-aod I have 

explained this on previous occasions also-
that a certain capacity was sanctioned and 
we found that the applications that had been' 

made were for much more than-the sanction-
ed capacity. We tOJk a re-examination of 
the thing aod we propose-to increase the ceil-
ing caplcity for sugar Industry. During the 
course of this month, I am sure, all the 
pending cases, whether of co-operatives or of 
the corporate section, will b! decided. 

Some m!mbers have said that the co-ope-
ratives should get preference. I wIlnt to reite-
rate that, so rar as sugar industry is concern-
ed, cJ-operatives will recei ve preference. 

SHRI K. LAKKAPPA: Will you kindly 
Yield for a. moment 7 So far as Mysore is 
concerned, we Rave made a specific aJlegation 
that they are giving to big industrialists. 
What is the answer to that 7 

SHRI JAGJtWAN RAM: The aoswer 
was given by tbe Minister of State I am 
giving the general tbing ... (Interruplion) 

SHRI K. LAKKAPPA: In the Annual 
Report of the Ministry the name of Mr. 
Gurupadaswainy, ~  of State has not 
been mentioned. They have scant respect 
for Mysore. 

SHRI JAGJtWAN RAM: I am giving 
the general thing that co-operatives will 
receive preference over the corporate section. 
If, from one area, tlMre are applications 
from a co-operative 'and the corporate sector 
I will give preference to the co-operative. 
But whe,.. I find that in certain areas co-
operati",es are not coming up, I will not 
neglect any area saying that 1 will give only 
to the co-operatives and not to the corporate 
sector. 

I have to see that th~  is even develop-
ment in various parts of the country. Where 
co-operatives are not coming and they are 
not in a position to find the necessary 
finance to the co-operatives. I will have to 
se! that. With regard to caoe development 
and sugar development... -

SHRI LOBO J1RABHU: Co-operatives 
get 80% of the finance rrom the Government 
institutions. Is it ~  that you divert 
your finance there? 
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SHIH JAGJIWAN RAM: That is very 
proper. tt t ~  But I have said that 
where the co-operatives will find the finance, 
they will receive preference. So far as 
finance is concerned, the corporate peOple 
also take Government finance and institu-
tional finance. (Interruptions) 

One thing about the ~  and 
Panchayati Raj and Community Develop-
ment. All the three are in the State sector. 
When the friends speak about co·operati ves, 

, they speak from local experience. 5 )me hon, 
Member said that it is all rotten-all these 
things. Maybe, the development of co-
operative movement in the country has not 
been even in all those areas. In some States, 
they are very well developed, in others they 
are not developed. In some of the States 
they are doing very good work. Wherever 
we find that ther ... are lapses-t..!'e bring it to 
the notice of the State Government. They 
are entirely in the -State sector. We have 
to provide the necessary finance for the co-
operatives, but the detailed working has 
to be looked into by the State Govern-
ment. 

Similarly with the Panchayati Raj, 
whenever elections are held, they are held 
~ t  wax. The party rivlary is 
I::mied" to tlle P'anchayati elections also. 
Some Panchayats are doing good work while 
in other places the Panchayats have divided 
the villagers. I am thinking' of having a 
deeper study made as to what remedial 
measures are possible by the State Govern-
ments. That is what I will do. 

I have tried to cover all the major points. 
Some of the local things that bon. Members 
have raised. I have not been able to cover. 
I will write to them. 

AN HON. MEMBER: What about crop 
insurance ? 

SHRI JAGJlWAN RAM: About crop 
insurance, we have taken it up with the State 
Governments and unless same of the State 
Governmenwagree, it becomes very difficult 
to undertake crop insurap.ce. I am pursuing 
it: 

Several hon. Members rose. 

SHRI K. SURY ANARA Y ANA : (Elura) 
Can they not advise that Life Ihsurance cor· 
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poration which has got large funds to take up 
cattle and crop insurance ? 

SHRI t. CHITTYBABU: What about 
the agricultural tax impose4 by the Finance 
Minister ? 

Several han. Members rose. 

MR. SPEAKER: Order, Order, I will 
put all the cut motions to the vote of the 
House. 

''Shri Lobo Prabhu rose. 

MR. SPEAKER: If you want any cut 
motion to be put separately, you plcase tell 
me. 

SHRI LOBO PRABHU: I want to 
speak on the cut motion. 

MR. SPEAKER,; No. No In the Budget 
demands that has not been the practice. 

SHRI LOBO PRABHU : You are mak. 
ing a mockery of democracy. 

SHRI SHIV AJlRAO S. DESHMUKH: 
Sir, he is objecting to your ruling. It is not 
proper. 

~ 

MR. SPEAKER : I will put all the cut 
motions together. 

All the cut motions were put and negatived. 

MR. SPEAKER : Some !*ople IRIIke a 
mockery of themselves. Why are you wor-
ried? Their existence is a mockery. Why 
are you worried now? 

I will now put Demands to the vote of 
the House. The question is: 

"That the ,!,spective sums not exceeding 
the amounts shown in the fourth column 
of the order paper, be granted to the 
President, to complete the ,urns necessary 
to defray the charges that will come in 
course of payment during, the year ending 
the '31st day '/ March, 1970, in respect 
of the heads of demands entered in the 
second column thereof against Demands 
Nos. 29 to 33, 113 and 114 reiating 10 
the Ministry of Food, Communil¥ Deve-
lopment and Co-operation." 

'The motion was adopted, 
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MR. SPEAKER: Order. order. congra-
1I1Iating the Minister may be done in the 
Lobby. 

[The motions of demands for grants 
which were adopted by the £Ok Sabha. are 
reproduced below-Ed.} 

DEMAND NO. "29-MUIlSTRY OF FOOD, 
AGRlCULTIJRE, COMMUNItY DEVI!LOPMENT 
AND COOPERATION 

"That a sum not exceeding Rs. 1.58.22.000 
be granted to the President to complete 
the sum necessary to defray the charges 
which will come in course of payment during 
the year ending the 31st day of March. 1970. 
in respect of 'Ministry of Food. Agriculture. 
Community Development and Co-opera-
tion'. 

DEMAND NO. 30-AGRICULTUIlE 

"That a sum not exceeding 
Rs. 8,85,01,000 be granted to the President to 
complete the sum necessary to defray the 
charges which will come in course of pay-
ment during the year ending the J.lst day of 
March, 1970, in respect of ·Agriculture'." 

DEMAND NO. 31-PAYMENTS TO INDIAN 
COUNCIL OF AGRICULTURAL IU!Sl!ARCH. 

"That a sum not exceeding 
Rs. 12.91.69.000 be granted to the President 
to complete the sum necessary to defray the 
charges which will come in course of 
payment during the year ending the 31st 
day of March, 1970. in respect of 'Payments 
to Indian Council of Agricultural Research· ... 

DEMAND NO. 32---:FOREST 

"That a sum not exceeding Rs. 1.48,38.000 
be granted" to Ihe President to compiete 
the sum necessary to de/ray the charges 
which will come in course of payment during 
the year ending the 31st day of March. 1970. 
ill respect of ·Forest· ... 

DEMAND NO. 33---oTH!!R REVENUE EXPENDI-
TURE OF MINISTR.Y OF FOOD, AGRICULTURE, 
COMMUNITY DEVEWPMENT AND Co-oPERATION 

"That a sum not exceeding 
Rs. 37,98, 89,000 be granted to the President 
to complete the sum necessary to defray the 
charges which will come in course of 
payment during the year ending the 31st 
day of March, 1970. in respect of 'Other 
Revenue Expenditure of the Ministry of 
Food. Agriculture. Community Development 
and Co-operation'." 

/ 
DEMAND NO. 113-PURCHASE OF FooD-

GRAINS AND FERTILIZERS 

"That' a sum not exceeding 
Rs. 2.03.40.48,000 be granted to the President 
to complete the sum necessary to defray the 
charges which will come in course of 
payment during the year ending the 31st 
day of March. 1970. in respect of 'Purchase 
of Foodgrains and Fertilizers· ... 

... 
DEMAND NO. 114--oTHER CAPITAL OUT-

lAY OF TIlE MINISTRY OF FOOD, AGRICULTURE, 

COMMUNITY I?EVELOPMENT AND COOPERATION 

"That a sum not exceeding 
Rs. 47.00,08.000 be granted to the President 
to complete the sum necessary to defray the 
charges which will come in course of 
payment during the year ending the 31st 
March, 1970. in respect of 'Other Capital 
Outlay of the MiDistry of Food, Agriculture 
Community Devetopment and Co-opera-
tion'." 

15.36 boars 

DEPARTMENT OF SOCIAL WELFARE 

MR. SPEAKER: The House wiirnow 
take up discussion and voting on Demand 
Nos. 97 and 98 relating to the Department 
of Social Welfare for which 5 hours have 
been aUotted. 

Hon. Members present in the House who 
are desiro'lls of moving their cut motions 
may send slips tb the Table within 15 
minutrs indicating the serial numbers of the 
cut motions they would like to move. They 
will be treated as moved if they are other-
wise admissible. 
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SHRI RANGA: Sir, you said that the 
Prime Minister would make a statement. 

Again, the Home Minister has to make a 
statement. When non-official work will 
be taken up and how long it will go, we ,do 
DOt know. 

MR. SPEAKER: At 3-45 p.m. the 
Prime Minister will make a statement. 
At 4 O'clock we will talCe up 
DOn-official work. But we will in terrupt 
nOD-official work at 6 O'clock, and the 
Home Minister will make a statement. We 

. will now take up the Demands relating to 
the Social Welfare Department. 

DEMAND NO. 97-DEPARTMENT OF SOCIAL 
WELFARE 

"That a sum not exceeding Rs. 16,48,000 
be granted to the ~ t 10 complele 
the sum fU!cessary 10 "ikfray the cnarges which 
will come in course of pa) ment during the 
year ending the 31st day of March, 1970, in 
respect of 'Department of Social Welfare'." 

DEMAND NO. 9&-OTH.ER REVENUE EXPENDI-
TURE OF THE DEPARTMENT OF SOCIAL WELFARE 

MR. SPEAKER: Motion moved: 

"That a sum not exceeding Rs. 3,78,32,000 
be granted to the President 10 complele 
lhe sum necessary 10 defray the charges which 
will come in course 'of paym,ni during the 
year ending the 31st day of March, 1970, in 
respect of 'Other Revenue Expenditure of 
the Department of Social Welfare'.:' 

The hon. members may no now move their 
cut motions. 

SHRI P. VISWA!.mHARAN: (Trivan-
dram) I beg to move: 

"That the demand under the head 
Department of So:ial Welfare be 
reduced to Re. 1/-." 

"Failure to eradicate untouch-
ability aJld other forms of social 
discriminations shoWD- against Harijans 
'and other backward classes. (I)" 

"That the demand under th, h,ad 
D:partmentof Social Wdfaro be redu::ed 
by Rs. 100;-." 

I 
"Need to allot adequate funds for 

the running of all the institutions 
started under the Auspices of the 
Integrated Child Welfare Demonstration 
Project, Adhiyannoor in K,rala State. 
(4)" 

"That the demand under the head 
Department of Social Welfar: be reduced 
by Its. 100/-." 

"Need to distribute funds allotted 
to the Social Welfare B ,ard through 
Iltate Governments (5)". 

"That the demand under the head 
Other Revenue Expenditure of the 
Department of Social Welfar. be reduced 
to Re. 1/-." 

"Failure of the Central Social 
Welfare Board to serve the poor and 
down.trodden sections of the society, 
(26) 

SHRI RAMAVATAR SHASTRI: (PaIDa) 
I b'g to move: 

"That the demand under the head 
Department of Social Welfare be reduced 
to Re. 1/-." .. 

"Failure to ~ stip.nd to all 
Harijan Students. (33). " 

"That the demand uod" the head 
Department of Social Welfarq b. roduced 
to Re. 1/-," 

"Failure to make women education 
free at all ~ ,  

"That the d,mand under the h,ad 
Department of Social Welfare be reduClld 
to Re. 1/-." , , 

"Failure to bril)g women workers 
at par with men workers ,in all respe:ts 
(35)." 

"That th , ~  under the head 
Department of Social Welfare b, reduced 
to Re. 1/-" 

"Failure to abolish in'er-ca'te' and 
~  ml£riag" 'f<tem. (36)." 
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"That the demand under the head 
Department of Social Welfare be reduced 
Re. 1/-." 

"Failure to abolish the system of 
life long widows among women. (37)." 

"That the demand under the head 
Department of Social Welfare be reduced 
to Re. 1/-." 

"Failure to bring the tribal people 
at par with olber classes of people. 
(38)." 

"That the demand under the head 
Department of Social Wolfare be reduced 
Re. 1/-." 

"Failure to eradica te untoucha-
bility from the country. (39)." 

"That the demand under the head 
Department of Social Welfare be reduced 
to Re. 1/-." 

"Failure to adopt and enforce a 
policy of provision of facilities to 
backward classes on the basis of eco-
nomic condition. (40)." 

"That the demand under the head 
D'partment of Social Welfare be reduced 
by Rs. 100/-." ' 

"Failure to take action against 
police officials of Madhubani in con· 
nection with the murder of a Harijan 
on 4-12-1967 in Majhefar village of 
Khajoli division of Darbhanga District, 
Bihar. (41)" 

"That the demand under the head 
Department of Social Welfare be reduced 
by Rs. 100/-." ' 

"Failure to carry on social welfare 
work in Kerala through the State 
Government. (42)" 

"That the demand under the head 
Department of Social Welfare be reduced 
by Rs. 100,'-." 

"Failure to check ~ t  of 
burning of the homcs of Harijam and 
mureer of Harijans is Sahora village in 
Hayaghat division of Darbhanga dis-
trict of Bihar on 31-3-1969. (43)". 

"That the demand under the head 
Department of Social Welfare be reduced 
by Rs. 100/-." 

"Failure to take proper legal action 
against the persons who burnt the 
houses of Harijans and murdered per-
.ons a Hayaghat division of Darbhanga 
district of Bihar on 31-3-1969. (44)". 

"That the demand under the head 
Department of Social Welfare be reduced 
by Rs. 100/-" 

"Failure to take legal action 
agafnst persons who support case system 
(45),". 

"Tbat the demand under the head 
Department of Social Welfare be 
reduced by Rs. 100,'-." 

"Failure to take legal action asainst 
Shankaracharya of Puri for his support-
ing untouchability in World Hindu 
Conference held in Pains. (46)". 

SHRI LOBO PRABHU: (Udipi) I be, 
to move: 

",That the demand under the head 
Other Revenue Expenditure of the 
Department of Social Welfare be reduced 
to Re. I. 

"Disapproval of the increase of 
expenditure on Central Social Welfare 
Board to' Rs. 2.5 crores and of the 
Prohibition Council to Rs. 2 lakhs. 
(55)". 

"That the demand under the head 
of Other ReveDuc Expenditure of the 
Department of Social Welfare be reduced 
to Re. I." 

U Increase of Grants in aid to Rs. 
3,42 crores without reference to their 
cost benefit ratio and to the credentials 
cf self styled social workers. (56)" 

SHRI SHINKRE (Panjim): I beg to 
lIIove: 

I 
"That Ih' demand uncer the head 

Department of Social Welfare be reduced 
10 Re. I" 
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,"Failure to curb the conversion 

activities of foreign missionaries amongst 
the Scheduled Castes and Scheduled 
Tribes based on exploitation of hunger, 
backwardness, and foar. (75)" 

"That the demand under the head 
Department of Social Welfare be 
reduced to Re. 1." 

"-
"Need to create a sense of confi-

dence in all Harijans and Guirijans 
regarding their bright future. (76)." 

"That the demand under the head 
Department of Social Welfare be reduced 
to Re. 1." 

"Failure to create amongst the 
Scheduled Castes an atmosphere in which 
they should reel that whatever is done 
for their welfare is their birth right and 
not the concessions. (77)". 

"Th,t the demand under the head 
Department of Social Welfare be reduced 
to Re. 1." 

"Failure to implement in rural 
areas the safeguards given to Scheduled 
Castes and Scheduled Tribes by Consti-
tution and various t ~ legislations, 
(78)". 

"That the demand under the head 
Department of Social Welfare be reduced 
by Rs. 100/-." 

"Need to provide for Scheduled 
Tribes of Goa and Daman ways and 
means to avail themselves of free educa-
tion facilities. (79)" 

"That the demand under the head 
Department of Social Welfare be reduc,d 
by Rs. 100/-." 

"Need to provide free hostel 
facilities to Harijan and Guirijan students 
in the rural areas. (80)" 

"That the demand under the head 
Department of Social Welfare be reduced 
by Rs. 100/-" 

"Need to forbid the entry of 
foreign missionaries into India and 
specially in tribal areas. (81)" 

I 
"That the demand under the head 

Department of Social ~ be 
reduced by Rs. 100/-". 

"Need to walch carefully the 
activities of foreign missionaries like 
Father Ferrer which are engaged in 
conversion of tribal. and Harijans and 
which have at their disposal substantial 
local and foreign resources. (82)" 

"That the demand under the head 
Other Revenue Expenditure of the 
Department of Social Welfare be reduced 
by Rs. 100/-" 

Need to study the primitive way 
of living of Jarwas, Unguis, Shompens 
and other tribals of Andaman Island s 
and find ways and means to civilize 
them. (83)" 

"That the demand under the head 
Other Revenue Expenditure of the 
Department of Social Welfare be reduced 
by Rs. 100/-. 

"Need to form a Central Social 
Welfare Board giving proper representa-
tion to all the States and Union 
territories. (84)" 

"That the demand under the h,ad 
Other Revenue Expenditure of the 
Department of Social Welfare be reduced 
by Rs. 100/-." 

"Need to grant substantial funds 
to Dadra and Nagar HaveJi Administra-
tion for the welfare of Scheduled Castes 
in that Union territory. (85)" 

"That the demand under the head 
Other Revenue Expenditure of the 
Department of Social Welfare be reduced 
by Rs. 100/-." 

"Need to start training centres in 
all States where proper training can be 
given to social workers so that they can 
work amongst the tribunals without 
hurting their susceptibilities 'and love 
for traditional living. (86)" 

SHRr MAHANT D1GVIJAI NA TH 
(Gorakhpur): I beg to move: 

"That the demand under the head 
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Department of Social Welfare be reduced 
to Re. I." 

[Failure to eradicate the evil of 
untouchability and other social evils in 
the country (122).] 

"That the demand under the head 
Department of Social Welfare be reduced 
to Re I." 

[Failure on the part of the Govern-
ment implementing the Sharda Act 

... (123).] 

"That the demand under the head 
Department of Social Welfare be reduced 
to Re. I." 

[Failure on the part of the Govern-
ment for not enacting legislation relating 
to widows' remarriage (124).] 

"That the demand under the head 
Department of Social Welfare be reduced 
to Re. I." 

[Failure of the Government in 
preventing ,eligious conversion of weaker 
sectione of the society through economic 
pressure and other measures by foreign 
missionaries (125).] 

"That the demand under the head De-
partment of Social Welfare be reduce:! to ~ 
Re.I" 

[Need to upgrade the Department 
of Social Welfare to a full fledged Minis-
try headed by a Minister of the Cabinet 
rank. (126)] 

"That the demand under the head De-
partment of Social Welfare be reduced to 
Re. I." 

[Need to take over all the welfare 
centres in the country by the Central 
~ t  (127)] 

"That the demand under the head 
Department of Social Welfare be reduced to 
Re. I." 

[Failure on the part of Govern-
ment in providing adequate training· 
and employment facilities for blinds and 
other physically handicapped persons, 
(128)] 
"That the demand under the head 

Department of Social Welfare be red\lCtd to 
Re. I." 

[Failure on the part of the Govern-
ment for not providing employment to 
the well qualified handicapped persons in 
the country. (129)] 

"That the demand under the head 
Department of Social Welfare be red\lCtd to 
Re. I." 

[Failure to create mental climate 
apinst untouchability with the help of 
social reforms movements. (130)J 

"Thae the demand under the head 
Department of Social Welfare be reduced 
to Re. I." 

[Failure on the part of the Govern-
ment in providing stipend and otl!c!r 
monetary help to the young and other 
helpless widows in the country. (131)] 

"That "the demand under the head 
Department of Social Welfare be reduced 
to Re. I." ,. 

[Failurc..to provide old age pension 
to the Persons whose all the sons are 
either employed in the Central or in 
the State Governments. (132)] 

"That the demand under the head De-
partment of Social Welfare be reduced to 
Re, I." 

[Need to' provide stipend to the 
students of all the backward classes. 
(133)] 

"That the demand under tbe bead 
Department of Social Welfare be reduced to 
Re, I." 

[Need to prbvide stipend to the 
economically backward students of all 
the castes in the country. " (134)]" 

"That the demand under the head 
Department of Social Welfare be reduced 
to Re. I." 

[Need to make the women educa-
tion free at all levels. (135)] 

"That the demand under tbe head 
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Department of Social Welfare be reduced to 
Re. I." 

[Failure to check the force labour 
amoll8 the Harijans and backward 
classes in the country. - (136)] 

"That the dem and under the head 
·Department of Social Welfare be reduced 
to Re. I.." 

" 
[Failure to take action against the 

press for presenting the twisted speech 
of Shankaracharya of Purl about 
·untouchability in World Hindu' Con-
ference held at Patoa, as per the clarifi-
cation by the Shankaracharya appearing 
in the Vir Arjun. (137)] 

"That the demand- under the Head 
Department of Social Welfare be reduced 
by Rs. 100." 

[Failure on the part of the Govern-
ment in improving the lot of backward 
Classes and Harijans of Easlern Uttar 
Pradesh districts and particularly of 
Gorakhpur District. (138).] 

"That the demand . under the Head 
Department of Social Welfare be reduced 
by Rs. 100." 

[Need to provide healthy residen-
tial accommodation to Harijans and 
backward classes in the districts of 
Eastern U .P., particularly in Gorakhpur 
district. (139)] 

"That the demand under the Head 
Department of Social Welfare be reduced 
by Rs. 100." 

[Need to make proviSion for spread 
of education among the backward Classes 
and Harijans in Eastern U .P. districts 
and particularly in Gorakhpur district. 
(140).] 

"That the demand under the Head 
Department of Social Welfare be reduced 
by Rs. 100." 

[Need to make proVISIon for full 
employment to the Harijans and back-
ward classel in Eastern U. P. districts 

f!!d particularly in Gorakhpur district. 
(141).] 

"That the demand under the Head 
Department of Social Welfare be reduced I:.y 
Rs.100." 

[Need to prohibit the child 
marriage system prevailing in the East-
ern U.P. districts. (142)] 

"That the demand under the Head 
Department of Social Welfare be reduced by 
Rs. 100." 

[Need to open all types of schools 
in the Eastern U.S. districts particularly 
in Gorakhpur district .. (143)] 

SHRI RAMAVATAR SHASTRI: I beg 
to move:-

"That the demand under the Head 
Department of Social Welfare be reduced 
to Re. I." 

[Failure to er"dicate boggary 
from the country. (146)] 

"That the demand under the Head 
Department of Social Welfare be reduced 
to Re. I." 

[Failure to find .. SOlUtion for the 
basic problems of the Scheduled Castel. 
(147)] 

"That· the demand under the Head 
Department of Social Welfare be raduced 
to Re. I." 

[Failure to solve the basic prob-
lems of Scheduled Tribes. (148)] 

"That tbe demand under the Head 
Department of Social Welfare be reduced 
to Re. I." 

[Failure to protect the land of 
Adivasis. (149)] 

"That the demand under tho Head 
Department of Social Welfare be reduced 
to Re. 1." 

[Failure' to give Basseet land to 
agricultural labourers. (150)] 

"That the demand under the H.ad 
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Department of Social Welfare be reduced 
to Re. I." 

[Failure to improve the economic 
conditions of Scheduled Castes and 
Scheduled Tribes. (151)"] 

"That the demand under the Head 
Department of Social Welfare be reduced 
to Re. I." 

[Failure to give publicity to the 
literature regarding Child Welfare. (152)] 

"That the demand under the Head 
Department of Social Welfare be redUCed 
to Re. 1." 

[Failure to implement the recom-
mendations of Dhebar Commission to 
improve the economic conditions of 
Scheduled Castes and Scheduled Tribes. 
(153)] 

"That the demand under the Head 
Department of Social Welfare be reduced 
to Re. I." 

[Failure to implement the SIllfllCS-
tions made by Acharya Kaka Kalelkar 
Commission regarding distribution of 
land to improve the financial conditions 
of the backward classes. (154).] 

"That the demand under the Head 
Department of Social Welfare be reduced 
to Re. I." 

[Failure to take legal action 
against Shankracharya 0 f Puri and 
others who preach untouchability and 
casteism. (155)] 

"That the demand under the Head 
Department of Social Welfare be reduced 
to Re. \." 

[Failure to solve the problem of 
drinking water for the Scheduled Castes 
and Scheduled Tribes. (156)] 

"That the demand under the Head 
Department of Social Welfare be reduced 
to Re. 1." 

[Need to spend more money on 
the education of the Scheduled Castes 
and Scheduled Tribes, (I57)J 
"That the demand under the Head 
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Department of Social Welfare be reduced to 
Re. I." 

[Failure to provide employment 
to those persons who passed their B.A. 
examinations through the schools for the 
blind. (158)] 

"That the demand under the Head 
Department of Social Welfare be reduced 
to Re. I." 

[Failure to make adult education 
popular and practical in the country. 
(159)] 

"That the' demand under the Head 
Other Revenue Expenditure of the Depart-
ment of Social Welfare be reduced by Rs. 
100." 

[Failure in checking the social 
harassment of Harijans. (160)] 

"That the demand under the Head 
Other Revenue expenditure of the Depart-
ment of Social Welfare be reduced by .... Ro. 
100." 

[Imptementatiqa of housing scheme 
in the rural . areas for the Harijans. 
(161)] 

"That Ihe demand under the Head 
Oth,; Revenue Expenditure of the Depart-
ment Social Welfare be reduced by Rs. 100." 

[Failure to check outrage on the 
Harijans and Tribal' people in various 
parts of the country and to take strict 
action against those inflicting outrage. 
(162)] 

h~t the demand under the head Other 
Revenue Expenditure of the Department of 
Social Welfare be reduced by Rs. roo." 

[Need to take stringent action 
against those who prevent the Harijans; 
Tribal and backward people from casting 
their votes. (163)] 

"That the demand under the head 
Other Revenue Expenditure of the Depart-
ment of Social Welfare be reduced by Ro. 
100" 

[Njed to improve the conditions of 
orphanlges houses. (164)] 
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"That the demand under the head "That the demand under the head Other 
Other Revenue Expenditure of the Depart- Revenue Expenditure of the Department of 
ment of Social Welfare be reduced by Rs. Social Welfare be reduced by Rs. 100." 
100". 

[Need to give aid to the States for the 
extension of the Social Welfare work. 
(165)] 

"-"That the demand under the head 
Other Revenue Expenditure of the Depart-
ment of Social Welfare be reduced hy Rs. 
100." 

[Failure to check the use of intoxicants 
amongst the children. (166)] 

"That the deman<l. under the head 
Other Revenue Expenditure of the Depart-
ment of Social Welfare be reduced by Rs. 
100." 

[Need to ban the smoking by children. 
(167)] 

"That the demand under the head Other 
Revenue Expenditure of the Department of 
Social Welfare be reduced by Rs. 100." 

[Need to improve the conditions of 
Patan School of blinds. '(168)] 

"That the demand under the head Other 
Revenue Expenditure of the Department of 
Social Welfare be reduced by Rs. 100." 

[Need to take effective and, concrete 
steps to curb the feelings of considering 
the Harijans, tribals and backward classes 
as inferior. (169)] 

"That the demand under the head Other 
Revellue Expenditure of the Department of 
Social Welfare be reduced by Rs. 100." 

[Need to formulate and implement 
various Welfare schemes for the Welfare 
of women. (110)] 

."That the demand under the head Other 
Revenue Expenditure of the Department 
of SociIJl Welfare be reduced by Rs. 100." 

[Need to produce good films for the 
benefit of children. (171)] 

[Failure to stop the exploitation of 
Harijans by the landlords. (172)] 

"That the demand under the head Other 
Revenue 9penditure of the Department 
of Social Welfare be reduced by Rs. 100" 

[Failure to check the activity of eject-
ing Harijans from the land they are in-
habitating, (173)] 

"That the demand UDder the head Other 
Revenue Expenditure of the ~ t t of 
Social Welfare be reduced by Rs. 100." 

[Failure of the Central Social Welfare 
Board in serving the down trodden 
people of the community. (174)] 

"That the demand under the head Other 
Revenue Expenditure of tbe Department of 
Social Welfare be reduced by Rs. 100" 

[Failure to provide well s and roads in 
the colonies of Harijans anj tribals. 
(175).] 

"That the demand under the head Other 
Revenue Expenditure of the Department of 
Social Welfare be reduced by Rs. 100" 

[Need to provide land to landless 
Harljans, tribals and backward communi-
ties. (176)] 

"That the demand under the head Other 
Revenue Expenditure of the Department 
of Social Welfare be reduced by Rs. 100." 

[Failure to extend the Welfare works 
in the rural areas. (177)] 

"That the demand under the head Other 
Revenue Expenditure of the Department of 
Social Welfare be reduced by Rs. 100." 

[Need to spend more by Government 
to spread education among girls of 
Scheduled Castes and Scheduled Tribes. 
(178)] 

"That the demand under the head Other 
Revenue Expeaditure of the Department of 
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Social Welfare be reduced by RI. 100." 

[Need to raise the quantum of grants 
gi ven for books to students belonging 
to Scheduled Castes and Scheduled 
Tribes. (179)] 

"That the demand under the head Other 
Revenue E<penditure of the Department of 
Social Welfare b. reduced by Rs. 100." 

[Need to improve the working and 
living conditions of sweepers.· (180)] 

"That the demand under the head Other 
Revenue E<penditure of the Department, 
of Social Welfare be reduced by Rs. 100." 

[Need to end the practice of carrying 
refuse by sweepers on their heads. (181)] 

"That t)1e demand under the head Other 
Revenue Expenditure of the Department 
of Social Welfare be reduced by Rs. 100/ .... 

[Failure to make proper housing 
arrangements for Harijans, Adivasis and 
other backward classes. (182)] 

"That the demand under the head Other 
Revenue Expenditure of the Department 
of Social Welfare be reduced by Rs. 100." 

[Failure to construct higienic accommo-
dation for sweepers in rural and urban 
areas. (183)] 

"That the demand under the head Other 
Revenue ~ t  of the Department of 
Sodal Wdfare be reduced by Rs. 100." 

[Need to increase the quantum of 
stipend given to school going children 
of Harijans and other backward classes. 
(184)] 

"That Ihe demand under the head Other 
Revenue Expenditure of the Department 
of Social WelfalC be reduced by Rs. 100." 

[Failure to end corruption in grant of 
scholarships for Scheduled Castes and 
Scheduled Tribes. (185).] 

"That the demand under the head Other 
Revenue Expenditure of the Department 
of ~  Welfare be reduced by Rs. 100." 

[Need to raise the amount of stipend 
to students between class VII to matri-

culation in Bihar, belonging to Harijans 
and other backward classes, from Rs. 8 
to Rs. 25/-. (186)] 

"That the demand under the head Other 
Revenue ExpenditulC of the Department of 
Social Welfare be reduced by Rs. 100." 

[Not to abolish Hindu and Muslim 
words . from Hindu' Scholarships 
Committee and Muslim Scholarships 
Committees set up at district level in 
Bihar States. (187)] 

"That the demal)d under the head Other 
Revenue Expenditure of the Department of 
Social Welfare reduced by Rs. 100." 

[Failure to make timely payment of 
scholarships. (188)] 

"That the demand under the head Other 
RcvCl)ue Expenditure of the Department 
of Social WelfalC be reduced by Rs. 100." 

[Need to avoid delay in the payment 
of stipends to handicapped students. 
(189)] 

MR. SPEAKER: The cut-motions are 
also before the House. 

SHRI V. NARASIMHA RAO: 
(Parvathipuram): lIlr. Speaker, Sir, the 
social history of our country is the strati-
fication of certain sections of society and 
tbe seclusion of some other from its main-
stream. These sections could not partake 
adequately in the social and economic 
changes. With the advent of freedom, the 
welfare of these backward class, seheduled 
caste, tribal, nomadic and semi-nomadic 
tribes are the objective, of the national 
Government. The Prime Minister concern 
of the Government has been to bring these 
less fortunate sections of society at par ... 
with the rest of the population. 

I have to further emphasise what is 
stated in directive principles of State policy 
that the State shall promote with special 
care the educational and economic interest 
of the weaker sections of the people and in 
particular, the Harijan and Girigan shall 
be protected from socia! iJqllStice and 
all forms of exploitation .. 
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• [Shri v. ~ h  Rao] 
Regarding untouchability. in respect of 

scheduled castes, the Government had not 
. done considerable work to total eradication 
of this evil and narrate stories that it is 
fast disappearing and diminishing in rural 
areas. But the Government is fully aware 
of the incidents which occurred in various 
parts of th' country. The scheduled castes 
and tribes would improve only when there 
was a change of heart among the so-called 
higher castes. Welfare schemes were not 
prop,rly implemented because State Govern-
ments ~ t  ignored Central Directives and 
district officials ignored State Government 
Directives. 

The programme of Social Welfare was 
DOt given the necessary priority in respect 
of the welfare of childron and women, 
defence services. welfare of the handicapped 
and welfare of the non-student youth. For 
lower income families Government did not 
bear in mind the problems of nu:ritional 
deficiencies in school going and pre-school 
aged children.. A sp,cial nutrition pro-
vision should be made. The number of 
cases of suicides by women is unfortunately 
high in the country. It has been found 
that many of these cases are due to malad-
justment and discord in marriage relationship. 
Therefore, encouragement is to be given to 
all measures which will help minimise these 
problems by setting up family counselling 
centres by voluntary organisations. 

Last year ·there was a Conference of 
Social Welfare Ministers held in Delhi to 
discuss various pro blems of ~  Welfare 
in the country. It was mo,t astounding to 
find that the ministers who gathered in Delhi 
were taking about basic ideas as to what 
should cons;itute social welfare programmes. 
This is after 20 years of the country's 
independence and the social welfare pro-
grammes have been adopted. This is one 
more example of complete muddle-headless 
on the part of those who govern our country. 
It was like the socialistic pattern of society. 
Uptill now the Congress Party has been 
in a position to find out the correct defini-
tion of socialism. 

.]'he report of the scheduled caste com-
mittee which was laid on the table of the 
House yesterday makes a very interesting 
reading. I am sure· the Minister's attention 
"!IS already been draWl! to this report which 

has categorically said th~t after two decades 
of independence and in the year of Gandhi'. 
centenary. untouchability is still practised 
all over the nation in various forms. The 
report say. that the social welfare depart-
ment is completely non-cooperativo in its 
attitude whi:h has now unfortunately devel-
oped into a state of active hostility. When 
such is the attitude of the Government of 
India, h ~  earth it would ever be possible 
for us to eradicate untouchability in our 
country? It is good to have laws, but 
having laws simply on pap,r without their 
either being enforced or when knowing after 
practice that they were not adequate should 
they not be amended? The Committee 
has suggested that the strictest punishment 
be imposed on those who wilfully violate 
laws concerning untouchability. Govern-
ment has to take serious note of this fact 
and do something in the matter. It' is a 
long report running into one thousand 
pages. I would. therefore. take no time of 
the House in highlighting many of the 
disturbing factors which have been brought 
to light by this committee. I think this 
report should be discussed separately and 
not taken up along with the demands for 
grants in respect of the Social Welfare 
Ministry which we arc discussing. I was 
seeing through various neW.ipapers. articles, 
and editorial comments made by social 
reformers and the widely held views. in the 
country seems to be that unfortunately there 
is no clear declaration of policy objectives 
in regard to social welfare. 

We will have also to consider whether 
the period for reservation of seats for 
Girijans and Harijans in Parliament and 
legislatures should be further extended. 
Actually. the limitation prescribed in Art; 
384 of the Constitution was extended by 
ten years in 1959 and it is due to expire in 
1970. Before this question is taken up the 
Government must examine in detail as to 
the advantages or otherwise of such reserva-
tions and then alone take initiative in taking 
a decision in this regard in one way or the 
other. 

I need not give in detail various acts 
of high handedness. harassment. etc. perpe· 
trated on the Harijans by high-caste Hindu 
and others. We have been reading numerous 
incidents during the last on, yeaf of rape 
and kUling and similar othef I)'pes of 
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atrocities committed on the Harijaos and 
Girijans. Wheoever such incideots are 
reported, Government must award the 
strictest punishment to the culprits. 

Coming to the welfare of the Girijans, 
nothing has beeo done to improve the educa-
tional and economic conditions of these 

. classes. Although these classes are mostly 
engaged in agriculture and most of them are 
landless, most of the surplus land has not 
been distributed among Girijans.. In many 
places, the Girijans are being deprived of 
their land by land-holders and other organi-
sations and colonies, are being accommodat-
ed there. 

Refering to my constitueocy, due to 
deprivation of the lands by !be landholders 
and local merchants and the State Govern-
ment, the mipds of the poor girijans caught 
the Naxalite communist slogans and started 
chronic trouble in that area. The State 
Government has not taken steps for the 
welfare of the Girijans though three tribal 
developmeot blocks are existing. The poor 
working class and middle class Girijans are 
suffering a lot, between above stated two 
forces. 

MR. SPEAKER: Shrimati V. Sudha 
Reddy. 

The Prime Minister would be making 
her statement a little later, at 6 in the 
evening. 

AN HON. MEMBER: Let the Home 
Minister speak. 

MR. SPEAKER: Shrimati Sudha V. 
Reddy. 

SHRIMATI SUDHA V. REDDY 
(Madhugiri): I rise to support the Demands 
for Grants of the Department of Social 
Welfare. 

At ono time, I was wondering why, the 
two very jealous, rather zealously guarded 
mistresses, Law and Social Welfare, should 
be under the control of one Master, namely, 
Shri Govinda Meoon. But after seeing 
the amenable, amicable but victorious way 
in which he dealt with the privilege motion 
brought in by Shri Madhu Limaye the other 
day, I felt, "Well--here is a man who can 

deal with two mistresses effectively-and he 
need not be prosecuted under the existing 
law. 

SHRI VASUDEVAN NAIR (peermade): 
Sir, it is a household problem. It will 
create a problem for the Minister. 

SHRIMATI SUDHA V. REDDY: 
wish that he bestows as much love and 
affection on Social Welfare as he does on 
Law. He must be beware of cuts in his 
departmental budget. At Ihe slightest pro-
vocation, these grandiose surgeons who 
preside over the Planning Commission, are 
always ready to cutl away the poor little 
appendix of our developing economy-
Social Welfare. I hope he will prevent the 
operation of this appendix. 
15.49 hn. 

CMR. DEPUTY-SPEAKER-in the chai,.] 

In 1966-67, the provisions of the Social 
Welfare budget were reduced from about Rs. 
3.73 crores to Rs. 3.41 crores; in 1967-68 it 
was reduced from Rs. 3.58 crores to Rs. 
3.45 crores and in 1968-69 it was reduced 
from Rs. 4.60 crores to Rs. 4.16 crores. 

MR. DEPUTY-SPEAKER: There is 
a lot of rumbling noise here. May I first 
requesl the hon. lady Member to raise her 
voice a little louder or to come to the front 
seat? 

SHRIMATI SUDHA V. REDDY: It 
shows the men are not interested in Social 
Welfare. I hope this sort of reduction will 
not be given effect to this year despite all 
the Motions that our friends across lbe table 
have sent. 

During the course of this debate, I am 
sure that many will naturally choose to 
speak on the welfare of scheduled castes and 
tribes and that general social welfare will 
not be touched upon in great detail. I would 
nol like to usurp the time of the . hon. 
Members, and I can assure them that it is 
not on account of lack of interest in the 
welfare of scheduled castes and tribes that 
I am not going into the details so far as 
these Demands are concerned excepting that 
I would like 10 commend the admirable 
progress that has taken place in that sector 
of social weJfaN, ,Apart from the crores of 
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[8hrlmati Sudha V. Reddy] "rn'lli" ~ 41fil.,IIIfll 'l;ftJl'lf:.' 
rupees tbat have been spent in tbis sector, wbich may be one of the reasons why not 
the ameliorative measures, whicb have been \mUCb sympathy could be expected from the 
brought into this ~  are really such which present-day Shankaracharyas-for those who 
deserve to be ~  tenfold. But, I are oppressed and depressed. But he said 
would make a specIal plea for mar: and women were eminently suited to deli ver the 
more measures to promote the ~t ~  of goods . .. (Iaughter)-I would not say which 
scheduled castes and tribes. Well, It IS no goods 
mean achievement that only 647 scbeduled • 
caste students received bigher education in 
1948-49 and today there are almost a lakh 
of students who ba ve had collegiate educa-
tion. This is really a commendable step. 
But very mucb needs to be done, and very 
mucb needs to he done to see that crores of 
rupees whicb are allocated to thh sector are 
used properly and usefully and that tbey 
really benefit the weaker section of the 
community for whicb the money is intended. 
In this, it is not the Government alone 
wbicb is to exercise more vigilance. I know 

. it bas become the fashion of the day for tbe 
Central Government to say. "Well •. tbese are 
the grants whicb are cbannelised through tbe 
State Governments, and therefore the omis-
sion and commissions are tbeirs, bow can we 
help it I" But tbis is not a plea which can 
be listened to time and again. The State 
Governments will have to see, the Harijan 
leaders will have to see, the social workers 
will also have to see tbat tbese resources 
benefit those for wMm they are intended. 

May I now pass on to general welfare. 
You can expect a wom"n Member to lay 
stress on tbe welfare of women and children, 
who form 62% of the population of this 
country. The Commission of Backward 
Classes commented that women may be in-

)
e1Uded in the backward classes. Since the 
cry of the day in every State Government is 
to increase the percentage of those who are 
called backward, I tbink the women would 
not mind heiDs called backward at least to 
see that allocations of tbis Ministry for 
women's welfare go up. 

SHRI RANDHIR SINGH: They are 
better halves. How can they be backward? 

SHRIMATI SUDHA V. REDDY: 
However, it appears to be as Shankaracharya 
put it not the popular Shankaracharya. on 
whom so much attention was focussed the 
other day in this House, but by the Adi 
Sankaracharya who said that yogis could 
not contribute to Eocial welfare-which is 
t9 be expected. He said; 

SHRt RANDHIR SINGH: Undisputed. 

SHRIMATI SUDHA V. REDDY: Our 
ex-President, Dr. Radbakrishnan, put it very 
beautifully, when he said 'as long as babies 
do not drop from the beavens, a woman's 
role is, you know wbat'. 

So when this House votes an increased 
demand for women's welfare, it votes not 
only for ameliorative measures for women 
and cbildren, but it also votes for training 
of leadership amongst women, which only 
the CentraJ Social Welfare Board has been 
able to contribute to in recent times. 

I know there are very many han. 
members who have tried-I do not think 
they have succeed-to malign the words 
'social worker'. Somebody said 'self-
appointed', 'self-aggrandized' etc. in the cut 
motions; but this apart, I feel that if the 
Central Social Welfare Board has contributed 
to nothing else, it has at least trained thou-
sands of women, some of them hardly 
educated in the modem sense of the word, 
but women who can really run small institu-

. tions, who can plan budgets better than this 
House can, and also conduct proceeding 
more amicably. 

SHRI KANWAR LAL GUPTA (Delhi 
Sadar) : Then the Speaker! 

SHRIMATI SUDHA V. REDDY: As 
for the lot of women, it is said that the 
Sankaracharya submitted himself like a 
child when he addressed the Divine Mother, 
saying: 

~~ Ifr.f: ~ ~  
If;<:Tfir ~ ~~ ~ 
~ I1lrlll'fl!<IT: 

Il!tmrl!iT'lfT ~ ,  ~  II" 

which meant, 'Well, Mother, I only think 
of you when I am in t~  When a little 
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i8i 
child is hungry or thirsty, it thiuks of its) 
mother. It i. the same thing with me. So 
forgive me'-he says. 

AN HON. MEMBER: What about 
Ministers? 

SHRIMATI SUDHA V. REDDY: It 
is this quality which provides an outfit for 
womankind which equips her as a better 
social worker than her counterpart. 

SHRI RANDHIR SINGH: Conceded. 

SHRIMATI SUDHA V. REDDY: The 
Central Social Welfare Board has recently 
been registered under the Companies Act. 
I think under sec. 25 of it. It was partly 
due to the fact that all the time it was felt 
that this body had no legal status, that it 
was being given money on just a fluid drive, 
that whatever was given to it made it an ad 
hoc limb of the Government and being a 
limb of the Government is not a very 
presentable feature'. 

16 brs. 

MR. DEPUTY-SPEAKER: The hon. 
lady Member may resume her speech on the 
next occasion. We sball take up Private 
Member's Business noW. 

SHRI HEM BARUA (Mangaldai): I 
did not want to disturb the hon. Member 
while she was speaking. The Prime Minister 
was to make a statement on Telangaoa at 
3.45 P.M. 

MR. DEPUTY-SPEAKER: It will be 
made at about 6 P.M. 

COMMITTEE ON PRIV ATE MEMBERS' 
BILLS AND RESOLUTIONS 

FORTY-SEVENTH REPORT 

SHRI B. R. PARMAR: I move: 

"That this House do agree with the 
Forty-seventh Report of the Committee 
on Private Members' Bills and Resolu-
tions presented to the House on the 9th 
April, 1969" 

MR. DEPUTY-SPEAKER: The ques-
tion is: 

"That this House do agree with the Forty-
seventh Report of the Committee on 
Private Members' Bills and Resolutions 
presented to the House on the 9th April, 
1969" 

The motion was otiopted 

16.02bn. 

RESOLUTION RE : POWERS AND 
~  OF GOVERNORS-

Contd. 

MR. DEPUTY-SPEAKER: The House 
will now take 'up further discussion of the 
Resolution moved by Shrimati Sushila 
Rohatgi on the 28th March, 1969 on the 
Powers and functions of Governors. She has 
taken seven minutes, and one hour and fifty-
three minutes are left. She may take another 
fifteen or twenty minutes and the other hon. 
Members may take five minutes each. The 
hon. Minister will take about fifteen minutes. 

SHRlMATI SUSIDLA ROHATGI 
(Bilhaur): The main controversy regarding 
the position of the Governors revolves 
round three factors. The first was the 
position of the Governor as a constitutional 
head; secondly, the exercise of his discre-
tionary powers and thirdly, the question of 
impeachment or recall. 

First and foremost, We find that there is 
a controversy regarding the functions of the 
Governor as a constitutional head. Mr. 
Girl believes then the Governor should act 
as an Ambassador between tbe Centre and 
the State and within the frame work of the 
Constitution he can also discharge certain 
necessary and useful functions. 

16.04 In. 

[SHRI THlRuMALA RAO In the Clwlr 1 

Wherea. we find that some ex-Gover-
nors like Dr. Katju, Mr. Gadgil and Dr. 
Pattabhi Sitharamayya complained that they 
really had nothing to do with the Govern-
ment whicb was carried out Iia their nllme 


